
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 13/09/2026

(1995) 03 AHC CK 0051

In the Allahabad High Court

Case No : Writ Petition No. 676 (MB) of 1995

Pramod Kumar Tandon APPELLANT

Vs

State of U.P.& Ors. RESPONDENT

Date of Decision : 28-03-1995

Acts Referred:
Criminal Procedure Code, 1973 (CrPC) — Section 83

Citation : (1995) 03 AHC CK 0051

Hon'ble Judges : K.C.Bhargava, J and A.N.Gupta, J

Final Decision : Disposed Of

Judgement

1. By means of this petition, the petitioner has prayed that the opp. parties may
be directed not to attach the personal property of the petitioner and his wife.

2. Learned counsel for the petitioner and learned Standing Counsel for have been
heard. Learned Standing counsel was given time to seek instructions, but no
instructions have been received so far by him.

3. Learned counsel for the petitioner has argued that the where a bouts of his
son Kohit Tandon are not known for the last four years. His son has no
selfacquired property and the entire property belongs lo the petitioner. The
scooter is also in the name of the wife of the petitioner, who is the registered
owner of the same. It appears that a case has been registered against the son of
the petitioner under Sections 120B and 408, I.P.C. at P.S. Hara Street. Calcutta
on 4121992 and a warrant of arrest has also been issued by the police of
Calcutta. Now the police is going to attach the properties belonging to the
petitioner threading as the property of the son of the petitioner. It is further
argued that the petitioner has sent a telegram to C.J.M. Lucknow and to Chief
Metropolitan Magistrate, Calcutta and also got published in the newspaper.

4. After hearing the learned counsel for the parties it is directed that the
properties belonging to the petitioner or his wife shall not be attached against
any rules issued against Rohit Tandon.
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5. With these observations the writ petition is disposed of finally.
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